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exch qu r R . 192.50 crores during the cur-
rent financial year, the estimated cost of an 
in ta]ment durin a full year being Rs 70.00 
~rores. 0 der for the paym nt of the e in-
talments will be issued shortly. 

2. The instalment which will be paid 
from 1.9.1982 will also cover employee 
drawing pay above Rs 1600/- per month. 
Hon . Member will re all that on 
15.3.19 2, I had announced in th House that 
in view of th sharp ero ion in the emo)u-
m n t of enior officers Government had 
decid d to raj the level of neutralisation to 
about 45 % upto the level of Joint ecretary 
and quivalent. The arne level of neutrali -
ation in re pe t of imiJar categories of 
officers i bing maintained. Officers drawing 
pay of Rs. 2750/- per month and above will 
a) 0 be allowed an increase of R. 150/-
p r m' nth in the ad hoc Dearness Allo-
wance. 

3. Under the exi tiog arrangement, an 
in t lmcnt of d arnes relief to the Central 
Governmant pensioners including family 
pen ioners al 0 becomes du f r considera tion 
after every increase of 8 point in the average 
index. The last in talment of relief was san. 
ctioned on thi basis with effect from 1.6.1982. 
Government have now decided to pay 
two instalment of dearne s relief to the 
pen ioner including family pen ioners, from 
1.9.1982 and 1.12.1982 respe lively. The e 

i11 c t the exchequer R . 22.00 crore dur-
ing the urrent financial year the estimated 
co t of an instalm nt of relief in a fuB year 
being R. 8.00 crOTe . Order for the pay-
ment of the e in talment will be i sued 
oon. 

(Interruptiolls) 

R: ext item. 

G NA: ir, on one 
• 

Idem nd that the G vernm nt hould 
t h arn All wance 
int have g ne to a par-

t bout which the overnruent 
a pr mi. hy did th Y n t do 

(/llIerrllptioll ) 

Member s Bill alfd 
Resolution (fifty-si ,,, Report) 

SH I AJOY BISWAS: May I know 
whether the Central Government will pro-
vide the money fo r th State Governments? 

(Interruptions) 

MR. DEPUTY -SP A ER Order" 
order. I have pas ed on to the ne t item-
Private Members' Busine . 

15.3 br. 

COMMITT ON PRIVATE MEMB RS 
BILLS AND RESOLUTIONS. 

(Fl TY-SI TH REPORT) 

SHRI KAZ( JALIL ABBA I (Domaria-
ganj) : I beg to move. 

"That thi House do agree with the 
Fifty-sixth Rep rt of the ommittee on 
Private Member' Bills and Resolutions 
presented to the Hou e on the 6th April, 
1983." 

MR. D PUT - P AK R : The que -
tion is : 

"That thi Hou e do agree with the 
Fifty-sixth Report of the Committee on 
Private Members' Bills and Resolutions 
presented to the Hou e on the 6th 
April , 19 3." 

The motion was adopted. 

15.34 hr . 

URBAN LAND (C ILl G AND REGU-
LATION) AM NOM T BILL.· 

(AMENDM NT 0 TYON 25, ETC.) 

SHRI A. T. PATIL (Kolaba) : I beg to 
m ve for I ave to introduce a Bill to amend 
th Urban and ( iling and Regulation) 
Act, 1976. 

MR. D R : The que -

tion 2 dated 8-4-1183 


